
CENTRAL ADMTNISTRATI'JE TRIBUNAL 
eITTTPCK BENCH, CtJTTACK 

Cuttack this the 21st day of October, 2016 

CORAM 
HONTLE SHRI AK.PATNAIK, MEMBER(J) 

V.PMohod, aged hout 45 year. Qsri Pralad Rao Mohod, 

presently working •s Senior Horticulture Assistant, 0/0. the 
l)eputy Superinten.ding HorticuJture, Survey of India, 
Horticulture Archaeoica] D:vsion N jJV, Bhuhahswar-'7 

..Applicant 

By the Advocate(s)-MrJIK.Mohanty 

Union of India represented thrcugh 

'1 	The Secretary, Ministry of Culture, Shastri Bhawan, New 

D&hi 

2 	The DireL: GrraL t;o;t, of ludia, Archaeological 

Suriey o India. Najpath, New DeIhi4lO 011 

3. 	The Chief Hc fturt Achaeoiogica1 Survey of India, 

japath, New Delhi110 ()lII 

4, The Di,SuperiutenJng H0c:icu1ture, Archaeological 
Survey of India, Hoticu1ture 0ivic No.4, Purattava 
Nivas, Tosalia Flans Apartnient, Satyanagar, 
Bhubanesv;'ar-751 007 

S. 	Sri P.KChaudury, Asst.S erintendng Horticulturist, O/o. 
the Dv. Superinti'ding -1orticulture, Archaeological 
Survey of !nd'a, Horticulture D i -vrisi,qnal No.4, Purattava 

Was, Tosali Plaza Apartirent, Satyanagar,Bhubaneswar-
751 007 

6. Sri Prasenjft Ghozi , As S:eiinending Horticulturist, 
0/0. th Dv ,Suoern1:;, :rLding Horticulture., Archaeological 
Survey of ledia, -krt:cuiture Divisional No.11, Safdurjang 
Tomb, New L'th:i-110 003 

.Respondents 

By the Advocate(s) Mr.A.K.Mohapatra 



ORDER[Oral) 
A. K PA TNAIK,MEMBEPfj: 

Heard Mr.D.KMohanty, learned counsel for the applicant 

and Mr.A.K.Mohapatra, learned ACGSC appearing for the 

Respondents on the question of admission and perused the 

records. 

This O.A. has been filed by the applicant challenging the 

inaction of the respondents in promoting him to the post of 

Assistant Superintending Horticulturist from Sr. Horticulture 

Assistant. 

Ventilating his grievance, applicant has filed 

representations dated 13.01.2016 and dated 01.09.2016 to the 

Director General (.Resno.2) and since he has not yet received 

any response, the instant O.A. has been filed by him for 

direction to be issued to respondents to promote him to the 

post of Assistant Superintending Horticulturist as per roster 

point reservation of SC category at Sr. No.15 retrospectively. 

Since th ren entatons of the aaiicant are pending 

censderatio 	y 	a this stage, I do not feel it proper to 

keep this matter pending, thereby directing the respondents to 

file their counter. Without expressing any opinion on the merit 

of the matter, I would direct both Respondent No. 2 to consider 

the representations of the applicant as aforementioned as per 

the extant rules and instructions on the subject and 

communicate the decision thereon to the applicant in reasoned 

and speaking order within a period of two months from the 



date of receipt of this order. Although I have not expressed any 

opinion on merit, but, I hope Respondent No. 2 while 

considering the grievance of the applicant shall take into 

account all the points raised by him therein. However, if in the 

meantime, the said representation has been considered, 

decision thereon be communicated to the applicant within a 

period of four weeks hence. 

With the above observation and direction, this O.A. is 

disposed of at the stage of admission itself. No costs. 

On the prayer made by the learned counsel, copy of this 

order along with paper book of O.A. be sent to res.no.2 at the 

cost of the applicant for which Mr.D.K.Mohanty undertakes to 

file the postal requisites by 24J0.2016. 

Free copy of this order be made over to learned counsel 

for both the sides. 

(A.K.PA TNAIK) 
MEMBER W 

BKS 


